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{Shri Vayalar Ravi]

the External Affairs Ministry to waive the amount of 60 ditham or something. Also, I
wrote to the Minister of Civil Aviation to make necessary arrangements through the

Air India for more flights. ...(Interruptions)... Hear me.
MR. DEPUTY CHATRMAN: Let him speak.

SHRI VAYALAR RAVI (Kerala): Our report is that they are searching for the
people who are without proper visa or proper documents. Naturally, that Government
has taken a decision to send them back. This is the position. What we can do is we
can ask the Ambassador to take it up with the Labour Ministry. They have taken it
up. But that Government has taken a view. This was about the diplomatic level. The
Extemnal Affairs Minister or somebody can try to persuade the UAE Government to
issue them visa. In case we have to bring them back, I am ready and | informed
everybody accordingly. T am doing my best. At the same time, [ agree with the hon.
Members that at the level of the Government, we can try to persuade the UAE
Government to allow them to stay there with visa and to also allow them to work

with their sponsor or employer. I hope the External Affairs Minister will also take it
up.

SHRI M. VENKATAH NAIDU: T request you to take it up with the External
Affairs Minister.

SHRI VAYALAR RAVI: T will take it up.

Complaint against IRP personnel deployed at Zanskar sub-division of Kargil

District, Jammu and Kashmir
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MR. DEPUTY CHAIRMAN: Yes, your time is over. ...(Inferrupiions)... It is not
being recorded. ...(Interruprions)... TEO W1, 92 WRY| . (E@EE)...
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SHRI BALEIR PUNIJ (Odisha): Sir, I associate myself with the matter raised by
Shri Tarun Vijay.

DR. CHANDAN MITRA (Madhya Pradesh): Sir, 1 also associate myself with
the matter raised by Shri Tarun Vijay.

SHRI FAGGAN SINGH KULASTE (Madhya Pradesh): Sir, T also associate
myself with the matter raised by Shri Tarun Vijay.

SHRI THAAWAR CHAND GEHLOT (Madhya Pradesh): Sir, I also associate
myself with the matter raised by Shri Tarun Vijay.
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SHRI M. RAMA JOIS (Karnataka): Sir, T also associate myself with the matter
raised by Shri Tarun Vijay.

SHRI MUKHTAR ABBAS NAQVI (Uttar Pradesh): Sir, T also associate myself
with the matter raised by Shri Tarun Vijay. ...(fnferrupfions)...

SHRI BALBIR PUNIJ (Odisha): Sir, this is a very serious matter. If the
Government can respond to this, it will be good. ...(Inrerrupfions)... It is a matter of

human rights. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: All names of those who are associating should

be recorded. ...(Inferruptions)...
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SHRI BALBIR PUNI: Sir, the Government must respond to this. This is a very
serious matter. They are in a minority and they have been forcibly converted.

..(Interruptions)...
MR. DEPUTY CHAIRMAN: The Minister is responding.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA}): Sir, it falls in the domain of the State Government. We will

convey the feelings of the Members to the concemed State Government.
Indian hostages held by somalian pirates

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, on 17th March this year,
an Indian ship, MT Royal Grace, was hijacked by Somalian pirates in the Nigerian
waters. Seventeen Indians and other crew members were taken hostage with the
ship. Even after eight months of this incident, the distraught family members of
these people who have been taken hostage, have no information about their safety

and well-being and are going through a tumultuous time.



